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NATIONAL COMPANY LAW TRIBUNAL

DIVISION BENCH
CHENNAI

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF CHENNAI BENCH, CHENNAI
NATIONAL COMPANY LAW TRIBUNAL, HELD AT 10.30 AMON 2% — 68 ~2c1§

PRESENT: SHRI K. ANANTHA PADMANABHA SWAMY, MEMBER-JUDICIAL
SHRI S. VIJAYARAGHAVAN, MEMBER (TECHNICAL)

APPLICATION NUMBER

PETITION NUMBER : CP/768/1B/2018

NAME OF THE PETITIONER(S) : BANK OF INDIA

NAME OF THE RESPONDENT(S) : PADMAADEVI SUGARS LTD
UNDER SECTION : 7RULE 4
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CP/768/1B/2018

ORDER

Counsel for Applicant present. Counsel for Respondent present. Counsel for
Guarantor to the Corporate Debtor present. The counsel for Guarantor to the
Corporate Debtor stated that they are already in contact for settlement with the
Bank of India as well as with the Indian Overseas Bank and that they require three
weeks’ time to explore the possibilities of settling the matter between the parties.
In this case, the Respondent filed counter today and he is directed to furnish copy
to the other side. The counsel representing the Indian Overseas Bank requested
that they may be impleaded in the present Petition. Indian Overseas Bank is

directed to make an application in this regard. Matter is adjourned. Put up on

17.09.2018.

(S VIJAYARAGHAVAN) (K ANANTHA PADMANABHA SWAMY)
Member (Technical) Member (Judicial)
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